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I have gone through the contents of RA-47/93 in
|~ 04-127/23. In our judgment dated 18.3.1993 a balanced
'view.has.been takem and without giving any directions
regsrding promotion of the petitioner as JTO, we have
_,safe@u@irdéd his interest 'by-providing that he should
be sent provisionally for phase-2 training. The
respondents have been glven option to take a ‘dec ision
on the basis of departmental ingquiry pending against
him., The view that once a decisionhas been taken to
initiate departmental inquiry, promotion would be
incongrous &€ hHas been reiterated by the Apex CO{r't in
- mgny recent. ]udgments.

. In view of the abdve and in view of the fact
that there is no error gpparent on the face of the
judgment, the reVJ.ew appllcatlon lS ligble to be
rejected. : '
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( B« N. Dhoundiyal )
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